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O R D E R 

05.11.2018   After some arguments, learned counsel for the appellant 

sought permission to withdraw the appeal, which is not opposed by the learned 

counsel for the respondent.  The appeal is accordingly dismissed as withdrawn 

but without any liberty to challenge the same very impugned order.  

  The appeal is disposed of as withdrawn. No cost.  

 
[Justice S.J. Mukhopadhaya] 

Chairperson 

 
 

 
[ Justice A.I.S. Cheema ] 

 Member (Judicial) 
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